
D Jp r- 
/ 

Ci. 

C 

I 

EN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH, CUTTACK 

.......... ..............AppIicnt ( s) Versus 

Respondent(s) 

Office note as to 
Sr. No 	Date 	 0 r d e r s 	 action (if any 

taken onord,er 

Os 4.1 .96 	 r.J.he  .igina1 *p)licat ion is 

dts2osed of at the cdrnission stage 

with a  direction that the Chief 

ngineer (central Comrrind)  

ucknow, shall dispose f the 

appeai(Vjde Annexure-2 to the 

rigina1 pplition) within 45 

days from to-day. 
F3fld over a  copy of the order 

t 	flC ;)C.1t iOflerO cOurel. 

2- 	i:t ,3.3 	 ith toa c cisent. jL: e..)uIEl 

learned counsel for the petitioner, tl Ak  

request of hri Ashok Mohanty, learned, 

senior Standing counsel in 1",1..235/96 

in t he foil owing t e rrns is u  11 owe d. 

The request is thcit 	further 

t ima o f three mont h5 ft om t 0 -da y to 

dispose of the appeal 1nd also for a 

mod if icat io of the order t o how t he 

Oornrrnder, dorks Engineer, 	Ranchil 

who is the appellate authority to disp 

1-hn th aforesaid L 	-.LL 	tyLJc 	— 	 - - - 

er1Od or tnrce months frQm t0day. 
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Serial 	 Office note as t4 
No. of 	Date of 	 Order with Signature 	 action (if any) 
Order 	Order 	 taken on oder 

..2 4.3.96 ith. the cOnsert of tiie coune1 for 
-\ 

the a 	?11cnt. the earlier order stJind 

modified 	s above. ti.. 235/96 is ç\\ 

disposed 3f dccorngly.  
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